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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD
—_— e - ALLAHABAD

ORIGINAL APPLICATION NO.977 of 2005
Allahabad, this the 2nd day of April, 2008

Hon’ble Mr. Justice Khem Karan, Vice-Chairman

Kiran Sankhwar W/o Late Shri S.K. Sankhwar
R/o LIG-169, Barra 7 Kanpur.

Applicant.
(By Advocate : Shri S.p. Singh)
Versus

1 Union of India, Ministry of Finance,
Government of India, New Delhi through its
Secretary.

2. The Commissioner Central Excise, Sarvoday
Nagar, Kanpur.

~Respondents.
(By Advocate : Shri R.P.Singh)
ORDER @

The applicant has filed this OA)praying that
the respondents pe directed to appoint him as Clerk
on  compassionate groundy’ and to decide his
application for such appointment.

25 She alleges that her husband Late Shrl S.K.
Sankhwar was in employment of the respondents and he
died on 12.9.1999, while Still in service, leaving
behind him four School going minor children (02 sons
and OZ‘gaughters) and aged parents. It is said that
one of??%ughte;sis physically handicapped ang mi:;i;qg
hfls no adequate means of livelihood,after the death
of Late Shri §.K.. Sankhwar. She alleges that she
gave one application on 1;5.2000 to respondent No.?2
for giving appointment op Compassionate groundg.
Copy of this application is Annexure-a-2. When

nothing was done on that application, she gave



8 This myeh is npot in dispute that tpe

applicant’s Cclaim for compassionate appointment

could bpe Made in ‘the grade of Inspector Centra)l






